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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTH ZONE AT CHENNAI
ORIGINAL APPLICATION No.129 OF 2021

IN THE MATTER OF:
Daniel Sukumardas ... Applicant
Versus

Union of India &Ors. ....... Respondents

REPLY ON BEHALF OF RESPONDENT No.5 RAIL VIKAS NIGAM

LIMITED AGAINST APPLICATION FOR STAY

MOST RESPECTFULLY SHOWETH:

1. That this Hon’ble Tribunal is currently seized of the above-mentioned

Original Application which has been filed on the apprehension of illegal
felling of trees for doubling of railway track between the Castle rock to
Kulem, wherein vide Order dated 19.07.2021, the Respondents were granted
liberty to file their replies.

. That the instant Reply is being filed on behalf of Rail Vikas Nigam Limited,
who has been arrayed as Respondent No.5 in the said matter and which is
the nodal agency responsible for the implementation of the said doubling
project.

. That the Respondent No.5, Rail Vikas Nigam Limited, at the outset, submits
that all those averments in the replies that have not been specifically
admitted are herewith denied and are not to be construed as having been
accepted by the said Respondent as if traversed seriatim.

. That before averting to the para wise reply on the merits of the Original

Application, the answering Respondent seeks to place on record its



Preliminary Objections, which in its humble opinion, are crucial for a

holistic adjudication of the present matter.

PRELIMINARY OBJECTIONS

. That it is submitted that the entire Original Application is based on an
apprehension that the answering Respondent would indulge in illegal felling
of trees subsequent to the grant of Stage | Approval dated 04.02.2021,
without placing on record any shred of evidence which corroborates the said
baseless averment. It is the submission of the answering Respondent that
such conjectures and misplaced apprehensions that have no basis either in
law or fact, deserve to be set aside as such by this Hon’ble Tribunal.

. That it is submitted that answering Respondent had sought diversion of
forest land of an area of 10.45 hafrom the three villages of Devalli,
Konashet and Kalambuli for undertaking doubling of the railway line. That
the answering Respondent has been granted permission for felling trees by
the Order of the State Government dated 28.04.2021 for the villages of
Devalli and Konashet which amounts to an area of 0.88 hafalling with in the
Reserve Forest pursuant to acquiring Stage | forest clearance on 04.02.2021
by the Regional Office of MoOEF&CC. That it is submitted that the
abovementioned permission dated 28.04.2021 ensures the compliance to
MOoEF&CC letter dated 28.08.2015, which categorically states that such an
Order of the State Government would be treated as a permission under
Section 2 of the Forest Conservation Act, 1980 for the purposes of tree
felling and would be liable to be challenged under Section 16(e) of the
National Green Tribunal Act, 2010.

That it is further submitted the since Respondent has already been granted

permission for felling trees on area of 0.88 ha, the instant Original



Application has become in fructuous to that extent. True and translated copy
of the Order dated 28.04.2021 issued by the Assistant Conservator of
Forests, Dandeli, Karnataka is marked and annexed herewith as
ANNEXURE R/1.

. That the answering Respondent further submits that the Order of the State
Government of Karnataka in accordance with the MoEF&CC letter dated
28.08.2015is pending for the remaining area of 9.57 ha that falls in the
village of Kalambuli with in Dandeli Wildlife Sanctuary, for which no tree
felling has been undertaken by the answering Respondent. Therefore, this
Application itself is in fructuous as premature.

. That the Competent Authority Assistant Forest Conservator officer, Dandeli
passed an order permitting felling of 2097 No. of Trees standing on Railway
land between ch. 21/900 to 30/020 in Kalambuli village located within
Dandeli Wild Life Sanctuary vide order No.B4/Land/Railway Doubling/CR-
8/2021-22 dated.30.04.2021. The above order pertains to trees standing on
Railway land within Dandeli Wild Life Sanctuary, but, it does not include
the trees standing on proposed 9.57 Ha of Forest land under diversion
within Dandeli Wild Life Sanctuary. True Copy of Order dated 30.04.2021
by Assistant Forest Conservator Officer, Dandeli permitting felling of trees
on railway land is marked and annexed as ANNEXURE R/2.

Further, the said Order dated 30.04.2021 has now been put on hold by the
Assistant Conservator of Forests and Director, Kali Tiger Reserve, Dandeli
vide letter dated 06.05.2021 where he has advised a complete status quo for
both forest and non-forest land that comes within the doubling project . True
copy of letter dated 06.05.2021 by the Assistant Conservator of forests and
Director, Kali Tiger Reserve, Dandeli for maintaining status quo on felling

of trees is marked and annexed as ANNEXURE R/3.That further, the said



Order is also under challenge in the Hon’ble Karnataka High Court by way
of a Writ Petition (PIL) No. 8607/2021.

. That it is submitted that the Applicant has reproduced an utterly incomplete
procedure with regard to the authority of the Regional Office of the
MoEF&CC to grant Stage-I permits. The answering Respondent vehemently
denies that the Regional Office lacks authority, since the Forest
(Conservation) Amendment Rules, 2014 dated 14.03.2014, that have been
relied on by the Applicant, have long since been amended vide Forest
(Conservation) Amendment Notifications dated 14.10.2014 and 06.03.2017
whereby all proposals for linear projects, irrespective of the area, will be
forwarded to the Regional Office of MoOEF&CC for grant of Stage-l Forest
Clearance. That it is in pursuance of the same that the Stage-I approval of
the answering Respondent was processed and granted by the Regional
Office of MoEF&CC and nowhere does the law mandate prior consent of
MoEF&CC before grant of forest clearance. True copies of the Forest
(Conservation) Amendment Notifications dated 14.10.2014 and 06.03.2017
have been marked and annexed herewith as ANNEXURE R/4 (colly).This
Is a ground alone for dismissing the said Application with costs.

. That it is also pertinent to mention here that the above-mentioned Original
Application also suffers from serious infirmities as it alleges violations,
albeit baseless, on the state of Goa without making it a party in the matter,
which is also violative of the established Principles of Natural Justice. Infect,
some of the Stage-l1 Approvals as impugned by the Applicant (see pages 30
and 34 of the OA No. 129/2021) categorically state that the same have been
granted to the state of Goa. This Hon’ble Tribunal may take a strict note of

the above impropriety and order accordingly.



That the answering Respondent submits that as mentioned in the paragraph
above, the subject matter for the alleged irregularities especially in the state
of Goa, would fall under the purview of the Western Zonal Bench of this
Hon’ble Tribunal since the project pans across the states of Goa and
Karnataka. It is the submission of the answering Respondent that despite
alleging violations on the state of Goa, the Applicant herein has filed the
Application in the Southern Zone Bench of the National Green Tribunal,
which alone is a ground for dismissing the Application in limine.
PRELIMINARY SUBMISSIONS:

That the Answering Respondent is a Mini-Ratna undertaking and is directly
responsible for the implementation of the projects relating to the creation
and augmentation of capacity of rail infrastructure. The answering
Respondent is governed by the Railways Act, 1989 and functions as an
extended arm of the Ministry of Railways, which has been empowered to act
as an umbrella Special Purpose Vehicle to undertake project development,
resource mobilization, among others. That at present, the answering
Respondent has been tasked with undertaking doubling of the existing
railway line from Tinaighat to Caranzol, within its existing Right of Way
across the states of Karnataka and Goa and a very meager amount of forest
land in the vicinity of ROW is being applied for diversion for the purpose of
doubling.

That it is pertinent to note here that the existing rail line and its Right of
Way was conceptualized and implemented in the late1800s, way before the
enactment of the Forest Conservation Act, 1980. Further, Section 11 of the
Railway Act of 1989 categorically allows the Railways to undertake
construction and maintenance of railways over inter alia, any land, street or

hill, notwithstanding anything contained in any other law for the time being



in force. That despite that, the answering Respondent is going through the
rigors of the Forest Conservation Act, 1980 for diversion of 148.6416 ha of
forest land which includes the 86.9057 ha of railway land already in
possession of the answering Respondent.

9. It is submitted that the answering Respondent was granted in-principle
approval for 10.45 ha of forest land in Uttar Kannada District, Karnataka
1.9089 ha of private forest land for Kulem-Madgaon Doubling, South Goa
Forest Division, the State of Goa, 120.875 ha of forest land for Castle rock
to Kulem track doubling, North Goa Forest Division, the State of Goa and
15.6077 ha of forest land for Kulem railway doubling, North Goa Forest
Division, State of Goa on 04.02.2021.

10.That as mentioned in the preceding paragraphs, on 28.04.2021, the Assistant
Conservator of Forest passed an Order granting the answering Respondent
permission to cut trees in an area of 0.88 ha as required by the MOEF&CC
Guidelines dated 28.08.2015. That as stated earlier, the answering
Respondent has not yet been granted Order to fell trees for an area of 9.57 ha
in the village of Kalambuli and the same is being adhered to.

11.That as stated earlier, vide letter dated 06.05.2021, the Deputy Conservator
of Forest and Director, Kali Tiger Reserve, Dandeli wrote to the answering
Respondent and advised to stop felling of trees for rail doubling of work
within Dandeli Wildlife Sanctuary. This communication was in view of the
Report dated 23.04.2021 filed by the Central Empowered Committee in the
Supreme Court. The letter states that in view of the same, it is best to
maintain status quo on any work relating to felling of trees till the matter is

heard and adjudged by the Hon’ble Supreme Court.

PARAWISE REPLY TO THE ORIGINAL APPLICATION



12.That the contents of Para | are matters of record and do no merit any
response.

13.That the contents of Para Il are matters of record and do no merit any
response.

14.That the contents of the para Ill are denied as wrong, false and devoid of any
merit, save what are matters of record. That there is no substantial question
of environment which involves the invoking of the Precautionary Principle
under Section 20 of the NGT Act, 2010 where there is merely an
apprehension of illegal felling. The answering Respondent therefore
vehemently denies any illegality or irregularity with respect to the
permission of felling of trees. Moreover, the contents of the preceding
Preliminary Objections are reiterated as true and correct and may be read as
part of response to this paragraph. That further, the Applicant itself submits
that the said diversions are in two states of Goa and Karnataka. So, it is
submitted that this Hon’ble Tribunal should decide whether the two different
jurisdictions can be entertained by one bench.

15. That the contents of para IV are denied as wrong, false and devoid of any
merit, save what are matters of record. The answering respondent denies any
destruction of the Castle rock landscape as doubling is taking place in the
existing Right of Way of the answering Respondent. The answering
Respondent also submits that the Applicant has not placed on record any
scientific studies/data to establish that the catchment of the Mahadhayi,
Dudhganga, Malaprabha and Ghataprabha will be impacted adversely by the
said project and therefore is put to strict proof to validate its averment. It is
reiterated that no water catchment will be destroyed during the construction

of this doubling project.



16.That the contents of para V are matters of record and do no merit any
response. However, it is reiterated that the doubling is being carried out on
an existing Right of Way with all the statutorily mandated clearances and
approvals, and with all the environmental safeguards in place and therefore,
there is no cause for concern. Moreover, the railway track was constructed in
the late1800s much before the protected areas were conceived.

17.That the contents of para VI are denied as wrong, false and devoid of any
merit. It is submitted that the Applicants have deliberately relied upon the
previous position of law i.e. Notification dated 14.03.2014. The MoEF&CC
has further amended the said notification vide two more notifications dated
14.10.2014 and 06.03.2017 respectively, wherein by virtue of Rule 6(a) of
the Forest Conservation Rules, 2003, the Regional Office of the MoEF&CC
Is empowered to grant Stage | forest clearance to all linear projects,
irrespective of the area of the project. Further, Rule 7(2) (c) requires all
linear project proposals to be referred to the Regional Empowered
Committee for grant of in-principle approval. In the present case as well, the
in-principle approval dated 04.02.2021 has been accordingly granted by the
Regional Empowered Committee after thorough examination of the
proposals of the answering Respondent, and more importantly in accordance
with the law.
It is further submitted that the averment of the Applicant on the non-
compliance of the Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 is not tenable as the same does not
fall within the jurisdiction of this Hon’ble Tribunal. The same has been
affirmed by the Principal Bench of this Hon’ble Tribunal in the case of Hira
Singh Markam & Ors Vs Union of India (Appeal No. 83/2014) vide Order

dated 14.09.2018 wherein it dismissed the challenge to the Order of the State
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Government of Chhattisgarh granting Forest Clearance on the basis that the
consent of the Gram Sabha has not been obtained by stating inter alia, that
Forest Rights Act, 2006 does not fall under the Schedule of the Acts in the
NGT, Act 2010. Despite the above, the answering Respondent humbly
submits that the permission of the Gram Sabha for the phases of the project
passing through Goa and Karnataka have been obtained on 01.09.2019 and
15.03.2021, respectively and the same may be produced as and when desired
by this Hon’ble Tribunal.

18.That the contents of para VII are denied as wrong, false and devoid of any
merit. The answering Respondent humbly reiterates that it has valid
permission of the State Government to fell trees for an area of 0.88 ha in the
Devalli and Konashet villageslocated in the Reserve Forest area. For the
remaining area of 9.57 ha, the Order is awaited. Therefore, the submissions
of the Applicant are absolutely misplaced and baseless, both in law and in
fact. The contents of the preceding Preliminary Objections may be read

along with the response to this para.
Reply to the Facts in Brief:

1. That the contents of the corresponding para are denied for want of
knowledge, and he should be put to strict proof by this Hon’ble Tribunal as
to why he is opposed to a nationally important project.

2. That the contents of corresponding para are matters of record and do no
merit any response.

3. That the contents of the corresponding para are denied as wrong, false and
devoid of any merit. The Applicant has repeated this point, ad nauseum,
which is also an incorrect interpretation of the law, as explained in the

preceding paragraphs. It is humbly reiterated that the Applicant relies on a
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previous position of law that has changed vide notification dated 14.10.2014
and 06.03.2017 whereby Rule 6(a) of the Forest Conservation Rules, 2003
Regional Office of the MoEF&CC is empowered to grant Stage | forest
clearance to all linear projects, irrespective of the area of the project. Further
Rule 7(2) (c) requires all linear project proposals to be referred to the
Regional Empowered Committee for grant of in-principle approval. In the
present case as well, the in-principle approval has been granted by the
Regional Empowered Committee after thorough examination of the
proposals of the answering Respondent.

. That the contents of the corresponding para are matters of record and do not
merit any response to that extent. However, it is pertinent to submit here
that the answering Respondent has adhered to the said Guidelines in letter
and sprit and has not undertaken any illegal felling of trees after acquiring
Stage-1 Forest Clearance. The answering Respondent seeks the indulgence
of this Hon’ble Tribunal and places reliance on the Guidelines dated
07.05.2015 which only marginally changes the position by putting a one-
year timeline for passing an order for tree cutting for linear projects. The
answering Respondent has not undertaken any felling over the lands for
which it does not have permission. Moreover, it has been constrained from
felling, as mentioned above, vide letter dated 06.05.2021.

. That the contents of the corresponding para are matters of record and merely
state the position of law as confirmed by this Hon’ble Tribunal in the
decision of Milind Parawakam, and which the answering Respondent is
adhering to.

. That the contents of the corresponding para are matters of record and merely

state the position of law as confirmed by this Hon’ble Tribunal in the
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decision of Vimal Bhai, and which the answering Respondent is adhering
to.

7. That the contents of the corresponding para are yet again denied as wrong,
false and devoid of any merit in view of the fact that no felling has been
undertaken on the forest land where no order has been granted and also in
view of the letter dated 06.05.2021, which has now advised status quo for
the felling of trees. This Hon’ble Tribunal may take strict note of the
Applicant’s conduct who has repeatedly harped on the apprehension of
felling trees by the answering Respondent without the Order of the State
Government. This is a ground alone to dismiss this Application.

8. That the contents of the corresponding para are denied, save what are
matters of record. The answering Respondent, before responding to the
issues as highlighted under para 8, submits the glaring irregularities in the
Applicant’s averments:

a. The Applicant has impugned the Stage-1 approval granted to the State
of Goa without making the State a party in the matter, thereby
violating the settled Principles of Natural Justice, and also without
understanding the jurisdictional boundaries of this Hon’ble Tribunal;

b. That the Applicant has impugned three Stage-I Clearances granted to
the State of Goa but has filed the Application in the Southern Bench
of this Hon’ble Tribunal where only 10.45 ha is involved in the State
of Karnataka, whereas a much larger parcel of land is involved in the
State of Goa, when clearly two separate jurisdictions are attracted. Be
that as it may, the Answering Respondent has followed all the
procedures in accordance with law.

9. That the contents of the corresponding para are yet another mischievous

attempt by the Applicant to mislead this Hon’ble Tribunal as the proposals
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although filed separately have been considered comprehensively by the
Regional Empowered Committee. Admittedly, the whole project has been
bifurcated in 2 stages. Stage | of the project constituted the doubling of
Hospet railway station to Tinaighat railway station (245km) including
construction of bypass line between Hubli & Dharwar, in the state of
Karnataka, while Stage Il of the project constituted of doubling between
Tinaighat Railway Station in Karnataka to VVasco-da-Gama Railway station
in Goa (97km).

The construction of Phase | of the railway doubling has been completed and
trains are running successfully in this section. This doubling has increased
the capacity of the total railway section of Hospet to Tinaighat and is
serving the nation and local public by reducing the time of travel, increased
connectivity within the section as well as reduced commodity price as the
delay caused in transportation of material has significantly gone down. It is
also pertinent to mention here that all the construction has been
environmentally compliant.

Further, the construction of Phase Il of the section has been further
bifurcated into 4 stages namely Tinaighat- Castlerock, Castlerock- Kulem
Ghat Section, Kulem- Madgaon and Majorda- Vasco. The phase wise
bifurcation was done for the ease of construction and detailed administration
of the project, including reducing the environmental impact. Furthermore,
the Project falls across two states Goa and Karnataka, with both the states
having different wildlife sanctuaries. Thus, they required different proposals
to be submitted to avoid confusion regarding the area of forest land that
would be diverted for doubling of the railway track within each sanctuary
and within each State. Also, it is submitted that the project is being

implemented in phases and detailed estimates of each phase has been
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sanctioned separately. However, it is pertinent to note that the proposals
submitted were examined comprehensively by the Regional Empowered
Committee as it is evident from the 41* Minutes of the Regional Empowered
Committee meeting that was held on 25.02.2020. Moreover, the authority of
the Regional Office of MoEF&CC would not have ousted even if the
answering Respondent had applied for grant of Forest Clearance for the
entire project, in view of Amendment notifications dated 14.10.2014 and
06.03.2017, as discussed in the preceding paragraphs.

10.That the contents of the corresponding para are denied, save what are
matters of record. The answering Respondent submits that there has been no
violation of the National Forest Policy of 1988. That para 4.4.1 of the
National Forest Policy 1988 allows for diversion of forest land provided that
such projects provide in their investment budget, funds for compensatory
afforestation. It is submitted that the answering Respondent has already
deposited an amount of Rs.9.37 Crores towards the Net Present Value and
Compensatory Afforestation for the state of Karnataka in Karnataka
CAMPA Account and Rs. 159.42 Cr. towards the Net Present Value and
Compensatory Afforestation for the state of Goa in the account of Goa
CAMPA Account. The true copy of the screenshot of the receipts towards
the deposition in CAMPA amount of Rs.168 crores is marked and annexed
herewith as ANNEXURE R/5.

11.That the content of the corresponding para needs no response as it relates to
facts however it is reiterated that all statutory requirements have been
complied with.

12.That the contents of the corresponding para are denied. The answering
Respondent is undertaking doubling of the existing single railway track

which falls majorly within the Right of Way of the Railway and in the
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absence of any fresh diversion of land, there will not be any impact on the
catchment area of the rivers or ecology of the Western Ghats. The contents

of para 16 of the para wise reply is reiterated as a response to this para.

13.That the contents of the corresponding para are matters of record. However,

14-17.

the said MA No0.1167 of 2015 has been quoted out of context in the present
case. The said MA largely relates to Hydel Projects and the concept of
deemed forest. The said Order dated 15.02.2016 also is being quoted
selectively and it ignores the fact that the State is at liberty to examine what
activities should be permitted keeping in mind the restrictions of the Forest
Conservation Act,1980. There are further observations of carrying capacity
of the Western Ghats Region. The answering Respondent humbly reiterates
that it has not only conformed to the mandate of the Forest Conservation
Act, 1980, it has also carried out all impact studies, including the Site
Appraisal as was undertaken by the Regional Empowered Committee of the
MoEF&CC, and is acting in accordance with the stipulations therein. It has
also been examined by the Standing Committee and found to be feasible
from the wildlife standpoint, based on studies by the Indian Institute of
Science as well as the Wildlife Institute of India.

That with regard to the contents of the paragraphs 14 to 17, it is submitted
that not only have the extracts been selectively relied upon, but also are not
tenable in view of the NTCA Report exclusively dealing with the aspect of
wildlife clearance, which is a separate process altogether. Further, a detailed
study of the project has also been undertaken by Wildlife Institute of India
while submitting a detailed mitigation plan for the project of the answering
Respondent. The Indian Institute of Science, Bangalore has also examined
the project from the Wildlife and Biodiversity standpoint. Therefore, there

has been cumulative assessment of the impact of the project by different
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agencies before its final execution and it cannot be stated a detailed study
has not been conducted for the present project of the answering Respondent.
That the contents of the corresponding para are matters of record and not
being denied to that extent. However, the section 5 direction that is being
issued largely prohibits mining, quarrying and sand mining; thermal power
plants, building and construction projects and other red category industries.
It does not include improvement of existing railway tracks which the current
project envisages. However, it is reiterated that the answering respondent is
a responsible Public Sector Company, which is mindful of the law,
especially environmental laws, in the execution of its projects.

That the contents of the corresponding para are denied. It is undoubted that
Railways isan important part of the development initiative of the government
and more importantly the said doubling has been envisaged in the most
environmentally benign manner in an area where a track already exists
thereby reducing manifold the impact that would be created by a fresh
alignment altogether. Further, it is also important to state here that the
answering Respondent is governed by the Railways Act of 1989 whereby
section 11 permits a railway administration for the purposes of construction
and maintenance of a railway to make or construct upon, across, under or
over any lands or streets, hills, valleys, among others, notwithstanding
anything contained in any other law for the time being in force. Thus, the
13.11.2013 direction being stated by the Applicant is not applicable to the
answering Respondent. Moreover, the answering Respondent has submitted
a total of Rs. 168 Crores in CAMPA in pursuance of the number of trees that
would be cut in its Right of Way for the purposes of doubling as well as
taken the requisite permissions for undertaking felling of trees. That the

number of trees that will be felled is clear and it is on the basis of the same
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that the CAMPA amount was calculated and submitted by the answering
Respondent. Further, to stretch the doubling of a project to interpret it as a
building and construction project would be inappropriate and incorrect in
law.

That for the purposes of the response to the said paragraph, the contents of
the preceding para no. 19 are reiterated as being true and correct and not
being repeated for the sake of brevity. It is reiterated that Railway projects
are not covered by the EIA Notification, 2006. Further, the terrain, the
proposed doubling project has been evaluated by the statutory authorities
and has been allowed after a rigorous and due process. It is therefore,
incorrect to presume that there is any violation of the 2013 Notification,
which does not include Railway Projects as such.

That the contents of the corresponding paragraph merit no response. Further,
in view of the submissions made earlier, it is reiterated that the impact of the
railway doubling project has been considered by premier institutes such as
I1Sc, Bangalore, as well as Wildlife Institute of India.

That the contents of the corresponding paragraph merit no response as it
describes the definition of forests in the Godavarman case. It is, however,
surprising that the Applicant avers that a Stage | clearance is required, while
impugning the Stage-I clearance itself!

That the contents of the corresponding para are denied. The Applicant has no
reason or basis to aver that the answering Respondent will exceed in view of
the letter dated 22.04.2021 of the Deputy Conservator of Forests, Haliyal
Division, Haliyal which clearly stipulates the number of trees marked for
cutting and transportation are 181 trees in the diverted forest land and the
answering Respondent is bound to adhere to the same. For the remaining

forest land for which Order is yet to be issued in accordance with the letter
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of MOEF&CC dated 28.08.2015, the answering Respondent will also adhere
to the number of trees that it will be permitted to fell as and when it receives
the approval for felling trees and this Hon’ble Tribunal may dismiss the said
averment on such a ground.

Further, it is on the basis of exact number of trees that the answering
Respondent has submitted Rs.9.37 Crores towards the Net Present Value and
Compensatory Afforestation for the state of Karnataka in Karnataka
CAMPA Account and Rs. 159.42 Cr. towards the Net Present Value and
Compensatory Afforestation for the state of Goa in the account of Goa
CAMPA Account.

That the Applicant has contradicted itself by quoting an exact number of
trees in the said para, which is a departure from the position in the preceding
paragraph. The contents of the said para are denied as being vague and
baseless, and the contents of the preceding paras are reiterated as true and
correct. The exaggerated numbers have no basis and need to be discarded as
such.

That in response to the contents of para 25 it is submitted that such
extrapolations based on generalities and its linkage to the report of the
Western Ghats Ecology Panel needs to be disregarded. The computation of
the number of trees is done through ground-trotting processes and the NPV
and the CA money is calculated based on such physical inventories. The
Applicant is trying to mislead this Hon’ble Tribunal by generic and alarming
calculations, which have no basis on the ground.

That in response to para 26 it is stated that the Hon’ble Supreme Court
constituted Expert Committee is yet to submit its report stating the criteria or
parameter for assessment for undertaking felling of trees. That the answering

Respondent has submitted Rs. 168 Crores based on the existing criteria and
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parameters for undertaking compensatory afforestation and Net Present
Value on felling of trees. In any case, as and when the Hon’ble Supreme
Court decides, the same shall be applicable in the terms of such decision
across the board and the answering Respondent, as a public sector company,
has to abide by the same.

That the contents of para 27 are denied as being an incorrect position of the
law. The contents of the preliminary objections as well as response to paras
18 are reiterated as true and correct and may be read as response to the said
para. It is reiterated that the Applicant has conveniently concealed the
amendments to the Notification dated 14.03.2014 and more importantly,
although Forest Rights Act, 2006 is not within the jurisdiction of this
Hon’ble Tribunal, it is submitted that the requisite permission from the
Collector on Forest Rights Act, 2006 compliance has been obtained vide
letters as submitted earlier.

That in response to the contents of the corresponding para, it is submitted
that the averment of the Applicant challenging Scheduled Tribes and Other
Traditional Forest Dwellers (Recognition of Forest Rights)Act, 2006 is not
tenable as the same does not fall within the jurisdiction of this Hon’ble
Tribunal. The same has been affirmed by the Principal Bench of this
Hon’ble Tribunal in the case of Hira Singh Markam & Ors Vs Union of
India (Appeal No. 83/2014) wherein this Hon’ble Tribunal vide Order dated
14.08.2018 dismissed the challenge to the Order of the state government of
Chhattisgarh granting Forest Clearance on the basis that the consent of the
Gram Sabha has not been obtained by stating inter alia, that Forest Rights
Act, 2006 does not fall under the Schedule of the Acts in the NGT, Act
2010. However, the answering Respondent humbly submits that the

permission of the Gram Sabha for the phases of the project passing through
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Goa and Karnataka have been obtained on 01.08.2019and 15.03.2021,
respectively. Further, as regards the power of the REC is concerned, it is
reiterated that the amendments subsequent to the Notification dated
14.03.2014 clearly empowers the REC for linear projects, as detailed in
paras above.

29. That the contents of para 29 to the extent that they are matters of records do
not merit a response. It is incorrect to state that the Cost-Benefit Analysis
has not been carried out. The answering respondent has confirmed to the
requirements of the Forest Conservation Act, 1980 clearance procedure and
also submitted the Net Present value and the CA money to the tune of
168crores, which is based on Cost and Benefit Analysis.

30. That in response to the contents of para 30 it is reiterated that the answering
Respondent has submitted more than Rs.168croresfor Net Present Value and
the amount has been calculated based on a cost-benefit analysis of the
project.

31. That the contents of the paragraphs under ‘Grounds’ are summarily rejected
in view of the averments made in the paragraphs above.

32. That in view of the abovementioned position of the law and facts,it is
submitted that this Original Application be dismissed with huge costs.

Date: 25.08.2021

| Place: New Delhi
DRAWN AND FILED BY:

Sanjay Upadhyay, Eisha Krishn,
MzwgyB)\’i—hani and Tonyot Gylatson
\B\%NJ Advocates for the Applicant
29, Presidential Estate, Nizamuddin East

New Delhi -110013
eisha@eldfindia.com, 9717725306
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH
Original Application No. 129/2021

In the matter of:

Daniel Sukumardas L Applicant

V/s

Union of India & Others. .. Respondents

AFFIDAVIT

[, P. K. Kshatriya, S/o P. G Kshatriya aged about 55 years working as Chief
Project Manager, having its office at Rail Vikas Nigam Ltd Bangalore, do here by
solemnly affirm and declare as under:-

1. That [ am well conversant with the facts and circumstances of the case and
duly authorized to sign the present affidavit on behalf of respondent and hence
competent to swear this affidavit.

2. That the contents of the accompanying "Reply" to Application are true and
correct to my knowledge based on the records available and the same has been
drafted under my instructions.

Vaa-»’“»?
vmcr r]li\%g&l;lwn . g

RAIL VIKAS NIGAM LlMlTED
No. 18, Nillers Read, Benson Town Pest,
BANGALORE-560 044

,6\‘/‘ 4 VERIFICATION:-
1 ‘ AUb Ve

[, the above named deponent do hereby solemnly affirm and verify that the
contents ~of above paras of the affidavit are true and correct to the best of my
knowlbedge and belief, and that nothing has been concealed therefrom.

.& Ny
e"ﬁf“& Verifiedon  day of July, 2021 at Delhi.
&8 M e A6 20 @}m?
o8 7 -
S W DEPONENT
‘_TA‘) araten enl ./ T )‘ PN CHEF PROJECT MAI"‘A‘J:R
cenifred mat e for= ! njh‘ ALON 7 RAIL VIKAS NIGAM LIMITED
was dacta =i O SOk neen m;,j,-« No. 18 Millers Road, Benson Town.Pest,
w,» o ‘({\T ”?s < al WGALORE‘“OW
wthe & \\]
T\
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KARNATKA FOREST DEPARTMENT  ANNEXURE- R1

OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS HALIYAL, DIVISION,
HALIYAL-581329
PHONE NO. 08284-220128, FAX: 08284-220365, Email :dcfhalyal@gmail.com

S. No. D1/GFL/Railway Line Doubling / No. CR/2021-22 Date: 28.04.2021

OFFICIAL MEMORANDUM

Sub : Diversion of 10.45 Ha . of forest land in Devalli, Kalambuli and Konshet villages in
Castlerock Hobli, JoidaTaluk, Uttar Kannada District (Haliyal Forest Division & Kali
Tiger Reserve) for Doubling of Tinaighat-Castlerock-Caranzol Railway line (South
Western Railway) in favour of Chief Engineer (Construction), Club Road,
Keshwapur, Hubballi, Dharwad District.

Ref : 1) GOl Letter No. F.N. No. 4-KRC 1227/2020-BAN/1171, Dated 04.02.2021.
2) GOK Letter No. FEE 02 FLL 2020, dated 15.02.2021

3) GOl Letter No : F. No. 11-306/2014-FC, Dated 15-01-2015 &F.No. 11-306/2014-
FC(Pt), dated: 28.08.2015

4) Additional General Manager/Civil/RVNL/Belagavi letter No. RVNL/PIU/UBL/TGT-
CLR/R.Forest, dated 09.04.2021.

5) Tinaighat Forest Office letter No. VA/A/Tinaighat/Railway Doubling/2019-20, dated
26.09.2019

6) ACF/Alnavar Sub Division/Ganeshgudi Office letter No. S. No. Ganeshgudi/
Railway Doubling/2019-20, dated 01.10.2019

7) Additional General Manager/Civil/RVNL/Belagavi letter No.
RVNL/PIU/UBL/Belagavi works/forest department, dated 23.04.2021.

Preface

Chief Engineer (Construction) Club road Keshwapur Hubballi, Dharwad District, has principally
got stage-1 approval to take up work of track doubling between Tinaighat-Castlerock and Caranzol,
in 10.45ha forest area (0.88 ha in Haliyal division) from Central Government vide reference (1)
above and from under secretary, ministry of forest ecology and environment, Bangalore, vide
reference (2)above.

As per the condition no (1) and (2) of stage-1 principle approval, an amount of Rs.9,17,840.00
against net present value and Compensatory Afforestation Charges of Rs.3,34,53,000.00 was
advised to deposit. Accordingly, utility department has deposited the amount and reported to this
office under guidelines vide letter under reference -3 above and requested to this office for
permission to fell trees, vide letter under reference no-4 above.

Permission for cutting trees is supposed to be given, as per the guidelines, vide letter under
reference no-3, as utility department has deposited net present value of Rs.9,17,840.00 and
Afforestation Charges of Rs.3,34,53,000.00 as per the letter advised.
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The list of the trees submitted by Divisional Forest officer, Tinaighat vide letter under reference no-
5, and Assistant forest Conservative officer, Sub Division,Ganeshgudi vide letter under reference
no-6 is scrutinized.

It is required to cut 181 nos of trees in this region, details of approximate expenditure for cutting /
transporting the trees is prepared and advised utility department to deposit an amount of
Rs 4,22,791.00 in this office for cutting / transporting the trees in the consented area.

Accordingly, Chief Engineer (construction) of the utility department, club road, Keshwapur,
Hubballi, Dharwad District, has deposited an amount of Rs 4,22,791.00 in this office, vide DD
N0.228663 dated 23-04-2021, vide letter under reference no-7.

The amount is credited in account of Government vide receipt no-2717691 dated 27-04-2021 and
this Department has issued an order as follows, for cutting of 181 trees infringing track doubling
project between Tinaighat-Castlerock and Caranzol.

The order for cutting the trees is also to be published in the website of forest department as per the
(GOI Letter no-F.N0.11.306/2014-FC Dated 15-01-2015 & F.No. 11-306/2014-FC (Pt) dated 28-
08-2015) vide letter under reference 3.Accordingly the Order is to be published in the website
http://aranya.gov.in .

ORDER:

As described in the above proposal, the trees obstructing to tinaighat-castlerock-caranzol railway
line doubling project in Tinaighat range belonging to tinaighat beat no-1 to 10,trees available in
Devalli beat no-01 to 21 and Kunigini beat no-01 to 150, in total 181 trees, it is ordered to transport
the fire wood to Jagalbet Depot and Logs to Dandeli Depot, department is to cut the trees and
transport the trees, as per the conditions of Central Government no-A(3) & B(5), and the order is
published in the website http://aranya.gov.in, as referred vide letter under (3),in (GOI Letter no-
F.N0.11.306/2014-FC, dated 15-01-2015 & F.No. 11-306/2014-FC (Pt), dated 28-08-2015)

Details of marked trees:

S. Caste No of Timber in Fire branches number
No marked | Cubic mtr wood | I Il
trees Cubic
mtr
Forest Survey No 4A1A1A1A1A1 (Tinaighat beat)

1 Matti 01 0 4.000 0 0 0
2 Jungle 09 0 10.950 0 0 0

Total 10 0 14.950 0 0 0

Forest Survey No 10A (Devalli beat)

1 Seesam 1 0.480 1.000 0 0 0
2 Matti 4 1.423 3.100 0 0 0
3 Nandi 2 0 1.100 0 0 0
4 Kindala 2 0 0.700 0 0 0
5 Jungle 12 1.021 5.700 0 0 0

Page 2 of 4


http://aranya.gov.in/
http://aranya.gov.in/

| Total | 212 | 294 [ 11600 | o | o | o0 |
Forest Survey No 7A1 (Kunigini beat)
S. Caste No of Timber in Fire Branches number
No marked | Cubic mtr | wood
trees Cubic
mtr
1 Seesam 3 0.186 1.900 0 0 0
2 Nandi 17 6.470 8.100 0 0 0
3 Maavu 3 0.787 4.100 0 0 0
4 Kindala 22 4.225 12.800 0 0 0
5 Jungle 105 4.705 64.700 0 0 0
Total 150 16.373 91.600 0 0 0
Summary:
S. Bit Forest Survey No of Timber in Fire wood
No Number Marked trees | Cubic mtr Cubic mtr
1 Tinaighat 4A1A1A1A1AL 10 0 14.950
2 Devalli 10A 21 2.924 11.600
3 Kunigini 7Al 150 16.373 91.600
Total 181 19.297 118.150
CONDITIONS:

1) To take up the tree cutting work after marking the area with GPS system.

2) As per the clause no-A(3)&A(5) of the Central Government guidelines only, the trees
infringing to be cut and which are not required to be cut to be preserved.(Trees beyond the
berm shall be retained and felling may be done only, if it is absolutely essential.

3) To maintain the record books, as per the Karnataka forest code (K.F.C)and Karnataka
Aranya Lekka code (K.F.A.C) regarding tree cutting work without fail.

4) The wood produced is to be transported to the government wood stocking depots, and to be
stacked as per the lot, along with the permission for transporting the wood.

5) To submit the progress of trees cutting in a specific format before fifth of every month.

6) Permission to cut the trees shall be given after getting the area confirmed, providing
boundary stones, and inspected by Divisional Forest Officer, Tinaighat and Assistant Forest
officer Ganeshgudi.

7) Trees shall be cut under the supervision of nominated agency.

S/

Dy. Conservator of Forests
Halyal Division, HALYAL

Page 3 of 4
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To: Chief Engineer (Construction) Club Road, Keshwapur, Hubballi, Dharwad District: for
information.

Copy to: 1) Range forest officer, Tinaighat-: for submitting action taken report to this office
against the list of trees provided here with
2) Assistant conservator of forest, Alnavar sub division, Ganeshgudi and government
timber yard, Dandeli: for information and necessary action.
3) Chief conservator of forest, canara circle, Sirsi : For kind information please.

-TRUE TYPED COPY-

Page 4 of 4
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Translation copy

No. B4/Land/Railway Doubling/CR-8/2021-22 dated 30.04.2021

Sub: Permission for transportation Jalau wood from the trees cut within the Railway boundary
for the track doubling Project

Ref: 1) Addl General Manager/Civil/Belgaum letter No. RVNL/PIU/UBL/TGT-CLR-CRZ/forest,
dated 08.04.2021

2) Divisional forest officer and conservation Division, Castlerock letter no. 9/10-421

3) Asst forest officer conservation vani jeevan Sub Division Anasi letter No. 85/2020-21,
dated 22.04.2021

4) GOI letter No. F. No 11-306/2014-FC, dated 15.01.154. F. No.11-306/2014-FC (pt),
dated 28.8/2015

5) Certificate from Tahasildar Joida, dated 05.08.2020

6) Karnataka tree protection law 1976, section 8(3)(l11)(1V) and Karnataka forest Adhiyan
1969 section 127(A)

PREFACE

Vide letter no under S. No 01, Addl GM/Civil has requested for permission to cut the trees
within the Railway boundary infringing the track doubling project.

Accordingly recommendation vide letter under SI. No 02 by Division officer forest
conservator, castlerock report and vide letter under SI. No. 3 by Asst forest conservator forest
conservation have submitted lot of 2097 trees of various category infringing track doubling
project and valuation details for permission to cut the trees is verified.

Area covered for track doubling project is about 9.56 Hectors and the Railway area which
is covered by trees is 9.06 hectors.

Utility department has already received the permission (stage-1 approval) for using the
forest land for other than forest purpose.

Further Karnataka Govt forest department has passed the following order permitting the
2097 trees within the Railway boundary in kalambuli village in survey No. 17 and 3/A1/A1/A1 and

area 302 Acre and 36 Guntas and 08 Anas duly excluding the permitted forest area for track
doubling project.
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ORDER:

As per the recommendations of forest officer and wild life division castlerock and Asst
forest officer and wild life sub division Anasi. Permission is herewith accorded to dispose the
trees identified and infringing the track doubling projectin castlerock to kulem vide section no.
8(3)(1l1) of Karnataka tree protection rule 1976.

The trees are to be disposed by the utility department and to transport the wood and logs
on their own expenditure to the stocky place.

Details of the trees:

] S. No ] Details of Area | Type [ No of Trees Approx details

J 1 Kalambuli village J Mixed 2097 Logs (cum) Jalau (cum)
chainage 21/900 to 84.505 390.711

| 30/020 | _ o

Permission is awarded with the lots of the trees identified/marked in A-1 and A-2 and the
condition as follows.

As per the Indian Govt guidelines the order is also included in the forest department web
page http://aranya.gov.in for general public, vide GOI circular under reference (4).

1) Joida Tahsildar has certified vide letter under reference -5, that the trees available in the land
and land to be deforested belongs to Railways. But Railways have not submitted no objection
certificate issued by either revenue department or from Dy.Commissioner. Based on the request
from organisation to take up the track work urgently, permission to cut the trees is accorded;
amendment will be issued based on the final opinion from revenue department

2) As per the Karnataka forest conservation act 1976. Railways are advised to give 10 plants of
various types of trees, against each tree cut, Accordingly for 2097 trees cut for track doubling
project, railway is permitted to cut the trees on condition to give plants suitable to the
environment, and raised up to 6 to 8 feet in area measuring 14x20, in total for 20970 plants, duly
taking care for 5 years.

3) Depositing Rs.200.00 per tree cut, in total Rs.41,94,000.00 as security deposit in favour of the
signing officer below, for confirming the plantation of 20,970 plants against 2,097 plants
(2097x10=20970) and upbringing of the plants, as per the Karnataka forest conservation act
1976.

The amount of deposit will be returned after submitting, confirmation certificate from the
divisional forest officer wild life division Castlerock.

4) The trees infringing the railway track are to be cut by the organization on their own cost and
the jalau wood to be transported to the wood stocking depot at jagalbet, and the logs are to be
transported to the wood depot at Dandeli. After submitting detailed report through the

P. 02
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concerned forest divisional office and Assistant forest conservation officer, and getting
permission to transport the wood.

5) Railways will be responsible for any loss of property and disturbance to the wild life while
cutting the trees.

6) Railways will have to pay any variation in the of amount to be deposited and noticed in future

7) Legal action will be taken as per the forest act 1963. if any additional tree and tree not included
in the list is cut

8)To take the tree cutting work, after identifying the boundaries by GPS method and to maintain
the record as per the forest department rules and forest accountable rules.

9) To transport and to stock the wood in nearest the wood depot as per the lot number along
with the permit.

10)To submit the daily progress report regarding the wood product after cutting the trees, till
transportation of the product to the wood depot in a specific form, once in a week through
divisional forest officer, wild life division, castlerock and assistant forest conservation officer,

wild life sub division, Anasi.

In charge trees and

Assistant forest conservation officer
Kali Tiger Conservation Pradesh.
Dandeli.

Copy to:

1) Divisional Forest officer / Castlerock : for information please
2) Chief Forest conservation officer / Wild life / Bangalore: for kind information please.
3) Chief Forest conservation officer / Forest conservation / Bangalore : for kind information

please
4) Additional General Manager /Civil/Rail Vikas Nigam limited/Belgaum: for information

please.
5) Assistant forest conservation Wild life /Sub DIVISION /Anasi :for information and

needful action please

-TRUE COPY-

Pog
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D eadeag ToogrEepFed =03 Qcies BT,
509 0O ToU3E TIed, weoded) — 581325
email - directordatr@gmail.com

DEPUTY CONSERVATOR OF FORESTS AND DIRECTOR
KALI TIGER RESERVE, DANDELI - 581325

ol
PHONE : 08284 - 231585 / FAX : 08284 - 23298| e
GOVERNMENT OF KARNATAKA

No.B4/LAND/FC/Railway/CR-9/2020-21 May 6, 2021
To

Additional General Manager (Civil)
Rail Vikas Nigam Limited

Belagavi

Sub : Advice to stop felling of trees for rail doubling work within Dandeli Wildlife

Sanctuary - reg

Ref : (1) Your letter No. RVNL/PIU/UBL/TGT-CLR-CRZ/W.Forest dated 06.05.2021
(2) This office order No. B4/Land/RailwayDoubling/CR-8/2021-22 dated 30.04.2021
(3) Report of CEC F.No. 1-19/CEC/SC/2020-Pt. (59) dated 23.04.2021

Sir,

With respect to the above subject, the receipt of Demand Draft for Rs.41,94,000/-
(Forty one lakh ninety four thousand only) bearing No. 228761 dated 04.05.2021 from Axis
Bank in favour of ’Dy. Conservator of Forests, Kali Tiger Reserve, Dandeli’ towards
planting security deposit demanded in the felling order for trees in Railway Land issued

vide ref (2) is hereby acknowledged.

It is to bring to your notice that on the petition filed by Goa Foundation to the
Central Empowered Committee (CEC) of the Hon’ble Supreme Court against the Tinaighat-
Castlerock-Kulem rail line doubling project the CEC had filed its report vide (3) to
the Registrar, Supreme Court of India, New Delhi. In the report CEC has recommended to
the Hon’ble Supreme Court to revoke the permission granted by the Standing Committee
of National Board for Wildlife for doubling of the railway track passing through the
ecologically sensitive Western Ghats from Tinaighat-Castlerock in Karnataka to Kulem in

»

Goa™.

In view of this, it is best to maintain status quo on any work relating to felling
of trees in the areas falling within Dandeli Wildlife Sanctuary both in Railway Land and
Forest Land till the matter is heard and adjudged by the Hon’ble Supreme Court to avoid

a fait accompli situation.
Thanking you,

Yours sincerely

A~

Deputy Conservator of Forests and Director

Kali Tiger Reserve, Dandeli
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Copy to -

(1) The Chief Engineer (Construction), South Western Railway, Hubballi
(2) Assistant Conservator of Forests, Anshi Subdivision, Anshi
(3) Range Forest Officer, Castlerock Wildlife Range, Castlerock for information

and necessary action

-TRUE COPY-
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=L o Blo TeA0-33004/99 REGD. NO. D. L.-33004/99

d ShT
The Gazette of Iudia

EXTRAORDINARY
90T [I—EUs 3—37-W9Us (i)
PART II—Section 3—Sub-section (i)

IR | TehTioTd
PUBLISHED BY AUTHORITY
| 521] 73 faoell, IhAR, TSR 10, 2014/ (Ve 18, 1936
No. 521] NEW DELHI, FRIDAY, OCTOBER 10, 2014/ASVINA 18, 1936

TGN, a9 AR Sy IRad wareg

g
7% faeett, 10 srFq@Ey, 2014

Ar.#.fR.713 (H).— F=1T TR, aF (F@ee0) dfataam, 1980 (1980 FT 69) FiT &I 4 =i ITLTT (1) T
Tacd ATadl T AN FLd g0, A+ (H2eqr) 9w, 2003 7 T derred wee & foru Aeaforfaa Faw aamdr g, s -

1. (1) =7 A=t 1 wfereq a9 3= (Fveror) gEeT gared, =9, 2014 €

(2) T 1 FaFaT, 2014 FT Igcd BN |

2. 3= (dveror) fAew, 2003 (5F =8+ =0+ qearq S#q FaH &gr T 8), & F3w 2 €, 9 (%) & 9991q
eafofag @ sia:enfug fro Sraw, oaiq -

"), UTefOR HereRd |iH{d & Aedey " ¥ Ay 4% F orefiw wifsa weaw  wraforw "o afufa wr srewe

EIR G

(FWT) "STRF FATAT HT THE" H hex T GEH FIET VIR FATAT § 39 ATa=Aw % oFefiT aq qweq
HHAT | SATZ FIA & o0 9T TeT9 q&F a9 d3er qT §&F a7 q3erd il uin # g sagan st
EIEPCIES

(=) “ferfRaR afesmT & v afasETe afina g e aEdl, W@ arsdi, aed Aredr, qrieer arsdt
ATTE T TATSA o forw a= i #7 forfaae afiady afsna 2

3. S =T # srfere=ar €. ar.#1.4. 94(3r), aria 3 wEadt, 2004 FIT TAT T EATTT TTIFAF Teraa HIHT & T57
g gafaa w4 % e o fAefated fgw T o, sraiq -

"4%" yrefrs qersaa afafa & weA-
(1) F=T FLHE TS | SATAAAT FIET TAF AT FTATAT o o0 STferes e aiafa &7 Tod Fai |

4018 GI/2014 1)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(2) TTUF YTRTAF FATAT H FAUFT AT, Fva 1T qLRE g7 A1 [ieee o S arer Aeaforfag aae=at & a9 dwem
AT & G FA & o1, e =T, a9t -

(i) EIEREEIRIERICE JeqE

(ii) T 7 93 A7 a9 §3&0® & < 6 ATARTT § F SAeSqq e
STTereRTaT;

(iii) freaTa safaaat & | ST ariaehr i agre ot # @ g, L)
H T A T TR T 98 T

(iv) JIRIH FEATHT | 3T a9 HLEH F IF F AGwRAT H H ey wfee
SUSSAY ATErHTLT;

(3) AT WTHIT & FaerF & ¥& & g AATRATT 5T ALHIT AT HF TSTET TATHA 6 TTAFTSAT 6 ATFHT
ToTieta, a9 fFanT siw aoed Fam Sos § F us f7 weion e afufa i dwl § UE ST AT 69 oA
JITEA | Ha (8T TFarai ot 7= & forw Ao sty % =9 § srat=g fBrar S |

(4) T orreEhTT waedT it qaraty e 4 § 7o At grit
4. I%q gt § faw 5 % geanq ffafRa s siaenfa fmr smom, smiq -

"5%. YTAF G G F FIE FT G919

(1) ST gered Giufa &7 eget, i afafa it S ag aEeds a0 9% FaT, g F A § us F
F A I5F Tl |
(2) WT=TrF Ferad A AT T a5 TTRTAF HIATAT & EATAT § AT a0l SATUIAT

TG TTRTAF HOFd AHTT  Teqer T Tg AT gl ST 92 {36 T a9 THS=1 6 o7 ST 6 A1 6 forw
SEATAT A {0 FT T AT TAAT HT (AT TR0 qereFg afafa F7 faee swamat 5 G=m F ga@y 7§ smaas ar
qHIIT g a1 ag Fg Maer @ a3 arafor qeeaa afafa i 935 v8 w0a a1 e« & @0 5 o, arefos
FIITAT % HEATAT & T, T4 92 FT J70 |

(3) STeT9rR Terard TIHTT T STeeT TTRTUF Tqerehd TIHTd T Thh a5 i TeT&AdqT LI :

T VT Ferrq Fiufd % sreqer &t dqaieafd § e a9 93e® AT a9 H3e0® & 1 H SASqq daeq
TTeTor TorFT TIRTT F Teqeq F & H FTd HGT |

(4) grafers geraa afufa w1 gorg a1 At % forw [Afdee yors ywara v, yrefes g atafa 6 s &
IEEIERER IS ILEIE

g AT aTer ATl § ATS S3F UF 69 F AT Tel ATs AT Tl g qr TR0 HLrFT HIH T FT e
2er 3 g & FRrs-a=t & afi=rier BT ST s sTefae gerer afita & a5l i aqas a7g & SiaL a9 T
F forw d=r ST

(5) ST e afafd it ao & Tl AT gRiT "
5. Saa gt & e 6 % Sufaaw (4) ¥ @ (%) st @ (@) ¥ =W ) AwfafEa 9 @ sy, soiq -

"(F) 40 FFEIAT TF a7 7 & sqaterd s arr 39 7797 (3) F @2 (3) # [fdee ywama v siqafaa a= g+
F & &1 AT § forw foar e afasmren @ getag it afasmre s garafa, g&9tea oo 9w 91 899
TS & TATET Hl IAhT (BT Aigd Garerd STRioe FATAT Fl RN Hham S |

(=) forfea afarsEret & d@afaa a+dt swamat § 997, 40 gFa7 & afes aq Gfw &7 sqataq Fad ar 37
7w (3) % @T (3) ¥ Aface wyearat, 1, Famieafa, dafera TT R 97 59 7T &3 TATHT GIT, Iehl RRrieert
afegd, af=@, aa aFHR, TATEI, a9 d7 TAarg TRadd §Ar9d w1 st oA S

6. 9= et & Faw 7 9-
(i) STREw (2) % & W) =i sa R @ s, suiq -




33

[9m I-@ve 3(i)] R <h1 SIS : STHIERO 3

"(2) (F) ITRTAF FATAT @A, ATTHA AT T A arAgsare & gatea o {9, o= gFea? a7 ¥ &
FqATTd el AT T&qTE, AT Tt afsresi & qui &, T T i 6 AT A VAT 3 ;= sa7 o ag 3= aw7z e
& T, ffdee adt # @1 F2 % e T@d gu Eia: 39 AqHIaT YT FT T J7 FATRA (T 5T 31 1 869
T(STE TATAT | Ao % Te=7q Ted e {37 o d1a¥ 39 AT F7 T o7 oR1e 97+ fae & Hfiae 3a9 aarfeafy,
T TSI TIHIT AT TF TSTET Tl T HLT |

(@) IT=FF FETaT TH geqrE A 9T #§ SEE 647 gFAT ¥ AfgE a9 ffw A1 9g F FE 00 sqdred g
FATIRATT, T5F TEHTT AT §9 5T &  qeft afqed | § Q0 T&5q71a 6l qreq & darers o & iy afataa e s
% fero searfaa s &1 Adreror T e v e Aderor Rare aam w5 |

(1) ST FTATAT T AT & ATIF ATAE g aT TF JqaTid Fad ATl ad (7 & Faterd gt geqrar
&, GAq, ATTHAT i it Forgqa afiarsmret e 9= gFea aF i siqataq g =iy forf=ae afasere @ dafaa
Tft afesaTe ST gt afcredt § qur § S stata Jrefo dered affta & qareafa, TsT a3 91 99 0T 4
TS & & il TTeq & a6 &7 % diae, = {heer fue, Sa o sfea 21, Teios geasq gt #ir qies
T

Tig IUT @z (@) ¥ Afde afersEre i eaer Ao RO i arieag & o= G & frae arefos g
afafa w1 fAfese G srom

(=) wrafors Teraa atafa e fam £t srata F fae v g2 (1) F et yedqrat f = FO0 37T UHT 7
sti= ST o gy Sfa aus [fdse aaf & @1 37 % adiq wa gu @qq, dAfawaor i S @R oS &
gafaa & foer yearat & Frgia: Sqared T2 FT it a7 FATRata TsT JEh AT §9 AT GATH 8 q1ied 6
TATH T=o 1 &7 & f1ae 7 el FT il T ool a9 o & wiae sa9 Farfeatq, @afaq a7 99w a1
T ST T HH AT BT

(.) wTafors Forra wfafa &9 fam i srafer & Faw @=a, sfawaor i s« fBeE & d@&6teq ywaqmEt e
FTATH gFeTT T a9 (7 T TREfdd HAT sqaaterd g, ST HAT ST TIAT qAT T

T ITRfA Fera qiufa UHT erdt 41 fAaeai &1, afe F &, AT 3 Tt e I a7 J7qe 6 for Bt
T I % ITANT 92 ATEITAT Fed il SATEAT BT, ST I8eh A § TTdhel TITALIT HATT bl FATH H2T |

() ITETF FATAT T2 @2 (T.) | [iEee g=aqmai 9% TIRioes 9 aidia it T8 i qrred & 9= & 6

Faty & Hiae ST g afafd £ a9 F 9 UH Y drE i i, 9F a7, a9 6 Faary aiadd §Arad & ),
Fea 17 qohre 1 Ao srfsrares 29 F foro erfoa s

g TTRTE FATAT § OATELl, a9 3T ATy Iadad §Arad w1 T Jw T e § @9 arer a9y
o= o & affee 7gi grm |

(B) F4T AR TTTAF TAFT FOATT AT FoATg ¥ AR F39 F 7997q 32 TH i A= ST 98 Aae9+
THE, FIA F TAT AqdE Td1 B T HLA 61 o A @ g0 Fgiaa: Aqarad &9 F7 Tt 1 3T AT=1qH
FEATAT | IHAT TT0T 6 A6 (G 6 HaT IH AR FT AT AT IHD! ST AT Gaferd T a2 a1 §9
T[T TTHA T 3Tl T wrdread & draw o |

(i) 37 g (4) # @@= () F & W) Rfafag @ T s, swiq-

"(IT) ITRTAE FATAT UH TR AT 29T § SEH 67 gHAT F AT aF 7 AT g T TG0 FqAd g
TATAL, AT AT FAATY TATT HATAT, FHT TR H IO 571 6t Wieq & 79 a7 % sfaw qatea i s
T afeafaa e S % e swarfaa G &1 Fao F3 &fi7 =@, a9 67 Saqarg aiadd #arad w1 gare e @
& AT Uh Ao Rare Teqa e 7 e H:

T TITE, A9 3T AT AT §A1aT F YTRTF R il €9 MO0 & Aq0e F dgq9d Hid §
T ATAT FT THA AT TTRIAF FATAT T TATAL, a9 AT TAAT TAGT HATAT T e ALreqor {are & sgf=a
FIA § T ATAT F THA TTTAF FIATAT FIT &9 FUHAT FA | T arel 997 7 79 37 § dfaF e Fa7 9874

g 1"
7. Saq Wi F Raw 8 4-
(i) 3¥ g (2) # @@= (%) & s ) i d@= war s, seiq-
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(%) 99 HTHAT § gl FATRATT T AYHE AT € T JrEd § Agiad: @ § aqag a9 &v
AATAT T a9 & A(9F F077 & giafera g, Fgiad: aqaras a1 @ia Siasgor w2 o s

U ST A AT TR FILON  FATEATT ITANTRAT ATHHLOT T TST ALHIT T HH TSTET TATHT 6 (o107
frgiad: squTe, § sqag UF a7 Afaes o|t &1 squred afaf=ay F o= sifaw e s w2 ¥ v gt
FHTET TTH F T aTEg I a9 67 qafey F dTqe G9a Tg1 g 8 a7 FealT TChTe UAT ol & AqaTeAT T erater
T, UHT oY srater & S ag 3f=a gz, faeam w2 a1

(ii) Sv == (3) 7 = (M) ¥ T ) R=fafa @9 @ sma, soiq-

"(IT) FRIT TR, UH AT |, @A Tg 0 G A9 forg, THT a7 7 F, faf=aw F T afiad &
T e sTqeTeT YaW T & Afaftea AT a= demgare afaia a1 ITefres qeraFq aiffd #f q9a1g 97 F=r
A o TLATA AT UHT ofi¥ T AT 9 AA9TF THA FIA o6 TLAT, AATRATT T TLHRE AT T TSTAT TATEA AT
TAT Uz F A9 a9 AAT9F UHT AATT F  AAHLOT F TEATT &I, AT FeaF TR ZIT GH=T oar & ar fAfafdese
T STU, 3 forT Sifaw sTHTa TaTT T it AT IH ATATHIT HT THT |

() T GE (F) § @ (M) H Tqa5 TOHAT 3T qrHAT | S 0] g ST @ qg il AT f arirg o a1
F9 ¥ ofes 0@ et o a= qfw & afiaas % o afefaem & s faiaa: saaes se= G @ g =i 99 &7
THYUT FTLOI & FATFRATT STANTHRAT ATHFHLIT AT 5T HLHIT AT TH TG TIATEA F FHFTad: dqare § aqa3 TH
a7 e ot T SAAATAT FHIAT 3T FFTaa: AqHIET T FIA ol qErg & T a9 f dAafy & fa< sifaq srqaras
TR FIAT §99 781 gl @

TR e TR G U Rrgiaa: SqaTed #7 98t 2F Ferda: Tiaegor a8t &< forar = 2:

g T2 o7 T UH Amat § 3w T (@) # [Afdee R # afaftea, et a5 aw@ww 71 899 asaaa
TETEA Feg 1 ALY I (HGTad: AqHIET | TqaE af & Aqarad # faea & HT0r J7 FT 6l S T&qd Har |

(3.) TUT @ (F) ¥ @< (1) § Aqax THAT, T @47 qg &7 ATAHIH7 F oFef orgiad: sqared Ta Fed &
A | 39 a9 6T AT F FdT G981 AT &, T T &l a9 & 47 8, TgT 7 T srfafaaw & erefiwr vt a=w
S &1 aRafad e &7 SiaH SAqHIET @ Tg & Ta9T= § 4 T2 &7 F7 74T 8, F A1l | A 0] g

T U el § HEiad: AqHET | a9 aat & Aqared S A1E F T 9%, A TGT AT I TGar &
O THT a ¥ w7 atafaaw F sefie afataa #@ F o sifom aqaes § aqag aaqt & aqarad S f{dre
TATTRATT 5T ALRTE T HH TASTAT TATHT FIT o1 LT T TELT Al STTUIAT |

8. =7 el & |+l vl v, "wATawwr $fiT a9 HATAA" 957 TGl TGl A A 8, F T 4T, "TATEL, a9 A TAqTq
g HATe " 9reg ¥ |TUA |

[FT. &. 11-43/2013-TFxHT]

. HT. WY, a9 ggriEtes (a9 qee)

oo, g7 e AT F T aran . |, 23(3) i 10 S9air, 2003 T IHE R T o ST aereara

ot 94(31) airE 3 wat, 2004, Ar.ELA. ', 107(3) 9rE 9 wast, 2004 7 aranfa. €. 185() 9
14 |14, 2014 g "9taa fBhu T |

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
(Forest Conservation Division)
NOTIFICATION
New Delhi, the 10" October, 2014

G.S.R.713 (E).— In exercise of the powers conferred by sub-section (1) of Section 4 of the Forest
(Conservation) Act, 1980 (69 of 1980), the Central Government hereby makes the following rules further to amend the
Forest (Conservation) Rules, 2003, namely: -

1. (1)  These rules may be called the Forest (Conservation) Second Amendment Rules, 2014.
(2)  They shall come into force on the 1* day of November 2014.
2. In the Forest (Conservation) Rules, 2003 (hereinafter referred to as the said rules), in rule 2, after clause (ca), the

following clauses shall be inserted, namely:
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“(cb) “Chairperson of the Regional Empowered Committee”” means chairperson of each of the Regional
Empowered Committees constituted under rule 4A;

(cc) “Head of the Regional Office” means senior-most officer in the rank of Additional Principal Chief
Conservator of Forests or Chief Conservator of Forests appointed by the Central Government at Regional Office
to deal with the forest conservation matters under the Act;

(cd) “linear projects” means projects involving linear diversion of forest land for purposes such as roads,
railways lines, pipelines, transmission lines, efc.;

3. In the said rules, for rule 4 relating to constitution of Regional Empowered Committee as inserted vide
notification number G.S.R. 94 (E) dated, the 3™ February, 2004, the following rule shall be substituted
namely:-

“4-A Constitution of Regional Empowered Committee-
(1)  The Central Government by notification in the Official Gazette, shall constitute a Regional Empowered
Committee at each of the Regional Offices.

(2)  The Regional Empowered Committee at each of the Regional Offices shall consist of the following
members to be appointed by the Central Government to deal with the forest conservation matters, namely:

i) Head of the Regional Office; Chairperson

(i) Senior most officer from amongst officers in the rank of Chief Member
Conservator of Forests or Conservator of Forests in the Regional
Office;

(iii) Three non-official members from amongst eminent persons who are Members
experts in the forestry and allied disciplines;

@iv) Senior most officer from amongst officers in the rank of Deputy Member-
Conservator of Forests in the Regional Office. Secretary

(3)  Representatives of the State Government or the Union Territory Administration, as the case may be, not
below the rank of a Director to the Government of India, one each from Forest Department and Revenue
Department shall also be invited to attend meeting of the Regional Empowered Committee as special
invitee, in the examination of the proposals pertaining to such State or Union Territory Administration, as
the case may be.

(4)  The term of appointment of non-official members shall be as specified in rule 4.
4. In the said rules, after rule 5, the following rule shall be inserted, namely:-
“5 A. Conduct of Business of Regional Empowered Committee
(1)  The Chairperson of the Regional Empowered Committee shall hold the meeting of the Regional
Empowered Committee whenever considered necessary, but not less than once in a month.

(2)  The meetings of the Regional Empowered Committee shall be held at the headquarters of the Regional
Office:

Provided that where the Chairperson of the Regional Empowered Committee is satisfied that
inspection of site or sites of forest land proposed to be used for non-forest purposes shall be necessary or
expedient in connection with the consideration of the proposals referred to the Regional Empowered
Committee, he may direct that the meetings of the Regional Empowered Committee be held at a place
other than headquarters of the Regional Office for such inspection of site or sites.

(3) The Chairperson of the Regional Empowered Committee shall preside over every meeting of the Regional
Empowered Committee:

Provided that in the absence of Chairperson of the Regional Empowered Committee, the
senior most member in the rank of the Chief Conservator of Forests or the Conservator of Forests shall act
as the Chairperson of the Regional Empowered Committee.

(4)  Every proposal referred to the Regional Empowered Committee for advice or decision shall be considered
in the meeting of the Regional Empowered Committee:

Provided that in urgent cases if the meeting cannot be convened within a month, the
Chairperson of the Regional Empowered Committee may direct that papers may be circulated and sent to
members of the Regional Empowered Committee for their opinion within the stipulated time.

(5) The quorum of the meeting of the Regional Empowered Committee shall be three.”

5.  In the said rules, in sub-rule (4) of rule 6, for clauses (a) and (b), the following clauses shall be substituted,
namely: -

“(a) The proposal referred to in clause (I) of sub-rule (3), involving forest land up to forty hectares and all
proposals related to linear projects irrespective of the area of forest land involved, shall be forwarded by the
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concerned State Government or the Union Territory Administration, as the case may be, along with its
recommendations, to the concerned Regional Office.

(b) The proposal referred to in clause (1) of sub-rule (3), involving forest land of more than forty hectares, other
than proposals related to linear projects shall be forwarded by the concerned State Government or the Union
Territory Administration, as the case may be, along with its recommendations, to the Secretary, Government of
India, Ministry of Environment, Forests and Climate Change.”

6. In the said rules, in rule 7-
(i) for sub-rule (2) the following sub-rule shall be substituted, namely:-

“(2) (a) The Regional Office shall after examination of the proposal involving forest land up to five hectares other
than the proposal related to mining, encroachments, and hydel projects, which are complete in all respect,
and after such further enquiry as it may consider necessary, grant in-principle approval subject to
fulfillment of stipulated conditions, or reject the same within twenty five days of its receipt from the State
Government or the Union Territory Administration, as the case may be, and communicate the same to the
concerned State Government or the Union Territory Administration, as the case may be, within next five
days.

(b)  In case a proposal involves forest land more than one hundred hectares or renewal of lease, Regional
Office shall within forty-five days of the receipt of the proposal complete in all respects from the State
Government or the Union Territory Administration, as the case may be, inspect the forest land proposed to
be diverted and prepare a site inspection report.

(c) Regional Office shall refer all proposals involving forest land above five hectares and up to forty hectares;
proposals related to mining, encroachments, and hydel projects involving forest land up to five hectares;
and all proposals related to linear projects which are complete in all respects, including site inspection
report, wherever required, to the Regional Empowered Committee within ten days of the receipt of the
proposal from the State Government or the Union Territory Administration, as the case may be:

Provided that proposals referred to in clause (b) above, shall be referred to the Regional Empowered
Committee within five days of the receipt of the site inspection report.

(d)  The Regional Empowered Committee shall within a period of thirty days examine the proposals referred to
it under clause (c) above and after such further enquiry as it may consider necessary, grant in-principle
approval to the proposals other than proposals related to mining, encroachment and hydel projects subject
to fulfilment of stipulated conditions, or reject the same and the Regional Office shall communicate the
decision of the Regional Empowered Committee to the concerned State Government or the Union Territory
Administration, as the case may be, within next five working days.

(e) The Regional Empowered Committee shall within a period of thirty days examine the proposals related to
mining, encroachments, and hydel project involving diversion of forest land up to forty hectares and tender
its advice:

Provided that the Regional Empowered Committee may suggest such conditions or restrictions if
any, required to be imposed on the use of any forest land for non-forest purpose, which in its opinion
would minimise adverse environmental impact.

® The Regional Office shall within a period of five days of the receipt of the advice of the Regional
Empowered Committee on proposals referred to in clause (e) above, forward such proposal along with
advice of the Regional Empowered Committee to the Secretary, Ministry of Environment, Forests and
Climate Change for obtaining the decision of the Central Government:

Provided that time taken in transit of a proposal from Regional Office to the Ministry of Environment,
Forests and Climate Change shall not be more than five days.

(g) The Central Government shall, after considering the advice of the Regional Empowered Committee and after
further enquiry as it may consider necessary, grant in-principle approval subject to fulfillment of stipulated
conditions, or reject the same within thirty days of its receipt from the Regional Office and communicate
the same to the concerned State Government or the Union Territory Administration, as the case may be,
within next five working days.”

(i) in sub-rule (4), for clause (c), the following clause shall be substituted, namely: -

“(c) In case the proposal involves forest land more than one hundred hectares or renewal of lease, Ministry of
Environment, Forests and Climate Change shall within ten days of the receipt of a proposal complete in all
respects, request the concerned Regional Office to inspect the forest land proposed to be diverted and submit a
report to the Ministry of Environment, Forests and Climate Change within a period of forty-five days:

Provided that the total time taken in communication of the request for site inspection from the Ministry
of Environment, Forests and Climate Change to Regional Office and communication of the site inspection report
from the Regional Office to the Ministry of Environment, Forests and Climate Change shall not be more than ten
days, over and above the time taken in undertaking site inspection by the Regional Office.”
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7. In the said rules, in rule 8-
(i) in sub-rule (2), for clause (a), the following clause shall be substituted, namely:

“(a) In cases where compliance of conditions stipulated in the in-principle approval is awaited for more than five years
from the State Government or the Union Territory Administration, as the case may be, the in-principle approvals may be
summarily revoked:

Provided that in cases where for valid and cogent reasons it has not been possible for the User Agency or
the State Government or the Union territory Administration, as the case may be, to comply with one or more of
the conditions stipulated in the in-principle approval for obtaining final approval under the Act within five years
from the date of grant of in-principal approval, the Central Government may extend the period for compliance of
such conditions by such further period as it deem fit.”

(ii) in sub-rule (3), for clause (c), the following clauses shall be substituted, namely:

“(c) In such cases, apart from grant of final approval under the Act for diversion of such forest land for original
period of mining lease, the Central Government, shall, after considering advice of the Forest Advisory Committee
or the Regional Empowered Committee, as the case may be, and after further enquiry as it may consider necessary,
grant final approval to the proposal of the State Government or the Union Territory Administration, as the case may
be, for renewal of mining lease for a period, as may be specified by the Central Government, not exceeding twenty
years, with appropriate conditions or reject the same.

(d) Procedure stipulated in clauses (a) to (c) above, shall also be applicable to the cases where in-principle
approval under the Act for diversion of forest land has been accorded on a day more than five years prior to date of
expiry of mining lease and for valid and cogent reasons it has not been possible for the User Agency or the State
Government or the Union Territory Administration, as the case may be, to comply with one or more of the
conditions stipulated in the in-principle approval and obtain final approval within five years from the date of grant
of the in-principal approval:

Provided such in-principle approval has not already been summarily revoked by the Central Government:

Provided further that in such cases, apart from the report referred to in clause (b) above, the State
Government or the Union Territory Administration, as the case may be, shall also submit to the Central
Government, reason or reasons for delay in compliance to conditions stipulated in the in-principle approval.

(e) Procedure stipulated in clauses (a) to (c) above, shall also be applicable to the cases where mining lease
expires or has already expired within a period of ten years from the date of grant of in-principle approval under the
Act, even if final approval under the Act for diversion of such forest land has been granted prior to expiry of the
mining lease:

Provided, that in such cases, in place of a report on compliance to conditions stipulated in the in-principle
approval, a report on compliance to conditions stipulated in the final approval under the Act for diversion of such
forest land during validity of the original lease period shall be submitted to the Central Government by the State
Government or the Union Territory Administration, as the case may be.”

8. Throughout the said rules, for the words “Ministry of Environment and Forests” wherever it occurs, the words
“Ministry of Environment, Forests and Climate Change” shall be substituted.

[F. No. 11-43/2013-FC]
M.S. NEG]I, Inspector General of Forests (Forest Conservation)

Note: The Principal rules were published in the Gazette of India vide number G.S.R. 23 (E) dated the 10th January, 2003
and subsequently amended vide G.S.R 94 (E) dated the 3rd February, 2004, vide G.S.R. 107 (E) dated the 9th February,
2004 and vide G.S.R. 185 (E) dated the 14th March, 2014.
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Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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T (Fveror) e, 2003 # -
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(i)
"(=)

3u-fAFw (3) #, @ (2.), (F) 377 (V) & v W2 AAforfea @ e 7@ STor, o790 -

IEELEEE

(i) TEITE § ITE(AT T a9 7 Iq AT T ST ST 7T TN aq aret (T
srferpTt Y Areram) srfafaem, 2006 (2007 FT 2) % IUl & ATEE a9 ATrHRA
T AIAAT & 3T Ieg, (AR e AT Tirar T F;

(i)  STTadd F YA qAqT 541, AT Fgl AUTerd g, & TH o9 9T UHT a9 I H %
TR AT TATF AT GERTHT UM, F1% F15 2, F J&a= & R &g a9

I ST TEE AN ¥ SATTHRRE T@ ATAT TAF TTH 97 F FgHIT TT0q H3AT,
158

(i) =& Faer & oo AUt w7 a7 G2 F ST HAT;

(@) @z (3.) ¥ iz dqof g, seam & atafaas % T dgifas =7 8 aqare 9= 0 o 2
= Rt § R aama s F swe, e Ferres g 1 it ST,

(B) AT HEAF TEATH F TEITHE AL UF AGTAAT hl SAT9 FHO, ATATAd 0l A areft  J&=qrrad a
g T SAFA 40 ZHFAT I ATAF Zr AT AT § T ¥ A0 F071, 37 oy FRremrivert = v
TEATH ATS ATEFRTLT T RO ;"

(ii) 39-F=+ (4) & TemTa, Mot I9-Fae s e B SIToT, s

"(5)(F) = =T # T arq % Frq gy o, "@eferd e, dferd el f arifRetash-Hadt S,

(=)

(%)

ATIATT T FIZE AT 10 TTFAqT T AFIF FAT=R<d &A= H qTEL F G seAloh] | JeAT
#T Fere U OET GfESIl &1 @0 F3d AT 9 98§ F949T q0 6 d=H0r & o =

srterfaare o i ST wTas IToq T FT Y1 | TATFRGT ATHEHr gy o =, W
T FAAT FIT THIAT A AT A a9 *afad R F oG9 UF 99 & &9 § TF q-
Tafa Atz afgd seqa BT Sroa Red g@eor fre S arer satd i T, s aie-
TS TS TAT LA 2 TART T ST ATeAT HSH1 ST WOt 6t srareerfa Suafda i 12 &r;
SY TH ST FT Tk THIIT T (o STEATH TS ST o0l TATod STAEATSA T TN FAT &
Tred ATIFTT G (F) F AT T=qTT IToq T AT U2 37 ST AZ THATYT 21 1 9 3% 9-
HIIHT A ST THI 95 3F FH A g, TEATd w TEE Td g & &9 QA0 & ey
TN & ST T Ao,

TfT Free Afewrt a8 9rar g T -Hafsa At staar A/ 9F S w6 § A5l g df 98

TEATE T T [T % ST TATFAT ATHHI HT ATTH ATl ST T T2 Aferahrey gy foram
AT T TAT THTFAT ATTHAT FIT J-HI AT FIFAS S THTT T Tl [ T&GT F | ford

T THT ¥ qorT wieey # Y o west # forw aEt iy strosfy;

UF TEATAT &, ST U F A\ foq % fiae, om0 F Auee #39 gg yawriT aq
SATETLY, TATFAT SATHRLI FIT TEQT (hT T -FHETSTT AT 3T THTIS I STIETHTOT
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()

()

FAT ST I FATRITY T AL AT ) ToT TIMHA, AT FATRIATY 15T ACHTL AT 9
TS & TATHA FIT AT ATwTy, ST Areer stferawrdy it ufxp & = &7 7 g1, v s9fua
FE;

J-HEIHT AT ST THIIS 60 S 6 TG 31T UHT i = ST Aa9qF THAT 70,
FIA & T9ATT UH HAHAT & dTaw =7 § e gq 7o Fafq =7 a9 a1 99 a7 &7
TTEA, IT TATATT TSI ALRTY ST € T[T & T g7 fAferaa wferga stfaramy,
ST Aree AfeeRTy #i dftw & S v T gn, [yt odt &1 @ #21 F aerefiw wh et F

TEEAV HT ATHT &, IT TARNT a7 STTAFRT F TE&ATF I 21 % Too 19 (& & Hfae 39
FETHE FT T ST ITHT HGAAT o9 I fad % fiae gafaq waniig st =i
ST SATHAHTIT T o HL S,

(6) (F) == =i 7 sreafas fFft aTa & gra gu fY, geat it Fere fovw fomr @@=t &1 q@eqor #37 %

(@)

()

T ofi w=fera &= & qTeT F @A sath, Qferd oAl & eI fahl-gadt S, At
AT FIASIE AT ATAE TAAT T FH G997 H 75 qSh! T AT &7 (FATT F49 & forw
St % e STHET ITed Yol AR a9 qaeq g SRS 9Ed h adi=aed

-ty RATE F g Free Aty 7 ST T9=ar, Her g2 fit HHT, TIF 97 g
qTEe & I 9 @A & TINT | AT ATl HShl 3T el Hl ST Fed gC J-HaHd
AT 3T T6 A9 T THI09S 3 7 Teara ITAFa AUeATsh il @I F3aT g, Teqa har
STTUAT,

A=A ATTHNT T (F) % AT TEATT AToq FLA AT IEHRT g THATET gl 9 9T o -
Tfda g $fe yHTorT S W W 8, TEara d 9T g % & fad Y safy F offaw
T a1 STERTIT T AT,

7% Tree Aty I8 TaT § & g-H=iSa A 41 oo St w9 § 980 ¢ af 98 o6
e &1 &9 o #7 qafer & fiaw T=aEar AfTHor A | AT 97 S A Aty
T AT T 39 THATATE S TATFAT ATHHLIT T T T&ATF AT [T e T qegrater

1 feet ATelt "W forw F@ Rer S,

TN a ATEHTLT, ST SATHHOT FIT Toqd J-Haisd A= ST A= THTorq
FIT ST [-HETT A ST TH-97 &7 91 & e & i sty F fiaw By e
STErRTY T ST T,

g (F) % 9 qrea AfFay gr area g&= T w7 29 FE|t F Faw 6 i A 7 ¥ v
fAaw (3) =T 37 faw 4 F @< (31) ¥ @< () § 7T Iuataq OfF i s@far & o i
TEERA AT ST,

faw 74 -

(1)

37 79w 2 7 @ (@) & w9 9 Aot @ @ ST, s
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"I TEqTE | UF AT AT H ATAF a7 7 AAAT TF FHT AAHI0T AeqAtd gl al =17 wATA,
FATRATT TS TEHTT ATAT T AT &5 T F it ararq qof yeaqra it 91 F daree fag &
T, STaafdd S ST ATt JEarad aq qiH 7 Lo F S e e R T3 w3

TTe] a9 ST § @Sl #w @ w3 gq ATAHIw F el sqHeT i s w2 9
TEATAl % AT |, 80T FATad g 0@ e e aHt staferd g e dEat, At & e

e g it gars o o+t UF aqa7 STt aq SAUTerd o S F7 &7 UF 971 gaed? & AfaF an';

(i)  ST-FEH (4) § @< (1) F T W A iiEd g @ ST, a9 -

"(w1) TfT TEATE H UF HY THAT F AT A I ST TG HT AR SAeqaterd g qf T, qT 3T
AT TRAdd HATAT T ATEd QO AT H A 6 &9 (&F % Siae gaidd &g wraiad &
AL FAT [ g STIafad it S vt Searad a=q 7 F1 [AOe w2 i ey f&F % fiaw

TTALIT, AT ST TAATT TEdT AT i e Teqd He:

TTed a9 S § @St # qFdenr wT gq AfAHIw F el sqHeT i aier w2 9
TEATEL % A |, 80T FAad g0 0@ e e Tt stiferd SR ST 2T, A 6 (e
Ty g ft gare o ot UF aqaw STt §q aafera = S[f 7 & U 67 gaea< & srfas 81"

g A2 A T wHtEr, a9 ST Searg aadad AT F &30 ey & e Qe F o
AL A FHAAT & TAT &A1 FATAT F TATEAL, T ST TAGg TRAqH AT H7 &0 fAreror e
eI 0 § A a7 T G0, ST FEATAT g7 G Qa0 w27 § o 10 a9 & afaiemq, @@
Fo & oy w8t 2

(@) AW 8 & 3u-fA=w (1) -
() @@= (®)F v uw, Mferfaa g @ Srosm, s -

"(®) AT a9 GTeF g UTAT § o6 Aqurad e g9 a1aa Ui § af dg (999 6 & 39-aH (3) F
3I7-gT (F) § s S woeer T yrea 3= sfewt 1 grear a9 qur [T g9 6w
TAE qTH AT T FgAfd T uEEaT 9 g "@eet e F ary " fae ganhia a9
ATEHTLT & WIS B9 % Ugg [ il Tafed o Jia¥ A AT 7 AT He
T IS a9 §YAF Ag AT g (6 AT ROE qul 9gi g 9r dg a9 TAnT
AT & TEhr WTH &f Uag & &7 safy & $fiae ST At S a9 T9niT
ATRRTEY AT SAqurer (Xa1E § T storat Kt * a1 § Far”,

(i) @<= (1) F v ux, Aot @ @ s, st -

"(7) AR AT ATTFET T 99T 2 T Sqaras e a4 araq quf g a7 ag Ut Rie a9 |@ves

T T AT Ung T #F saty F ofiqy, TurfRafa os7 9w auEr 899 sy o
TITTH T ST T

TRl FATRATT 5T AT SAAaT 69 AT A YTE AT A "/ gt
T, A ST TAATY TRETT HATAT T T o forT Freet T &7 ITfarha F::
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e Ig oY oft fF At Jrew afgwrd ag umar g & sures R et § 91 ag
SUITFAT ATHHLUT, qT LT T TANT A ATAFRT T A are § FH1 47 wioai
F AT H a9 §ET F 390! W1 & g &7 it sty % fae giea wam

(i)  @T () F o 9 FAetorfa @ T Sros, stia -

"(x) =TT qETER, a9 ST Soary TREad ®Arerd AT iy wrate, ety ag urar g &

FquTed R 22 TR | gt € T 9g =9 AfafAaw F orefie Sifow siee y=e #9 6w
UH SqHIET & ar § TATRATT ST T3 AT 89 T5F &0 T &l sTqarad (e i
STTH o &9 T T srafer & iaw gi=ra w

T Ife FATRAT 9T, a9 37 Faary Tadad §aed a7 &=30F FaaT 78
araT & T AT RuiE orqut 8 1 a8 AuTed ROre § FHT AT FHAT F ai F FAredt
T[S LRI AT HF ST S TATHA, ASA ATARIET AT ITATFAT SATHEHLIT Al FTAATAT (LTS
& Tt % i faT i sty & faw giea Fam "

[T, &. 11-43/2013-TFHY (a72)]

T FHTY THegl, a7 AILre® (a7 §Le)

feoqur - g7 Raw 9T & TS, F9eT, A9 11, '@ve 3, 3u-gve (i) # Ar#LA. 23(3N), anE
10 ST9&<T, 2003 ETT WHTTEa fohT 10 O i qeqe=ra arar.f=. 94(3), I 03 wast, 2004;
ar.#1.A. 107(31), i 09 wwady, 2004; ar.#1.4. 185(31), ari@ 14 97+, 2014 i< AT.F1.M.
713(31), arrE 10 Fa%a<, 2014 T Ferrtera & 77 o)

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
(Forest Conservation Division)
NOTIFICATION
New Delhi, the 6th March, 2017

G.S.R. 200(E).—In exercise of the powers conferred by sub-section (1) of section 4 of the Forest
(Conservation) Act, 1980 (69 of 1980), the Central Government hereby makes the following rules further to amend the
Forest (Conservation) Rules, 2003, namely: -

1. (1) These rules may be called the Forest (Conservation) Amendment Rules, 2016.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the Forest (Conservation) Rules, 2003, -

(a) Inrule 2, after clause (ca), the following clause shall be inserted, namely: -

‘(caa) "District Collector” means an officer appointed by the State Government or the Union territory
Administration, as the case may be, under the designation of District Collector or Deputy Commissioner or any
such similar designation, to hold charge of the administration of the revenue district having jurisdiction over the
forest land for which the approval of the Central Government under the Act is required.’;

(b) inruleé, -
(i) in sub-rule (3), for clauses (e), (f) and (g), the following clauses shall respectively be substituted, namely:-

"(e) the District Collector shall-
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0) compl ete the process of recognition and vesting of forest rights in accordance with the provisions of the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007)
for the entire forest land indicated in the proposal;

(i)  obtain consent of each Gram Sabha having jurisdiction over the whole or a part of the forest land
indicated in the proposal for the diversion of such forest land and compensatory and ameliorative measures, if
any, having understood the purposes and details of diversion, wherever required; and

(iii)  forward hisfindingsin this regard to the Conservator of Forests;

the entire process referred to in clause (€) shall be completed by the District Collector within the time period
stipulated in these rules for grant of in-principle approval under the Act to the proposal;

the Conservator of Forests shall examine the factual details and feasibility of the proposal, carry out site-
inspection in case the area of forest land proposed to be diverted is more than forty hectares, and forward the
proposa aong with his recommendations to the Nodal Officer;" ;

(ii) after sub-rule (4), the following sub-rules shall be inserted, namely:-

"(9)

(6)

@ notwithstanding anything contained in these rules, the proposal to obtain approva under the Act to
undertake prospecting of minerals without felling of trees and construction of new road or path in
mining blocks falling outside the protected areas, eco-sensitive zone of protected areas, identified tiger
corridors and having no forest cover of more than ten percent crown density as per the latest India State
of Forest Report published by the Forest Survey of India, shall be submitted by the User Agency in a
letter form along with a georeferenced map indicating boundary of the prospecting block, location of
each bore-hole site and roads or paths to be used for prospecting; and a certificate to the effect that the
proposal meets the afore-mentioned requirements to the Nodal Officer;

(b) the Nodal Officer, after having received the proposal under clause (a) and on being satisfied that the geo-
referenced map and the certificate are in order, shall send the proposal to the Divisional Forest Officer
within aperiod of ten days of the receipt of the proposal;

(© if the Nodal Officer, finds that the geo-referenced map or the certificate are not in order, he shall return
the proposa within a period of ten days to the User Agency and the said period taken by the Nodal
Officer and the time taken by the User Agency to re-submit the geo-referenced map and the certificate
shall not be counted for any future reference;

(d) the Divisional Forest Officer shall authenticate the geo-referenced map and certificate submitted by the
User Agency and forward the same directly to the State Government or Union territory Administration,
as the case may be, or an officer not below the rank of the Noda Officer, authorized by the State
Government or Union territory Administration, as the case may be, to finaly dispose of such proposals,
within thirty days of itsreceipt;

(e the State Government or the Union territory Administration, as the case may be, or the officer not
below the rank of the Nodal Officer, duly authorised by the State Government or the Union territory
Administration, as the case may be, to finally dispose of such proposas, after examination of the geo-
referenced map and certificate and after such further enquiry as it may consider necessary, grant
permission for prospecting of minerals subject to fulfillment of stipulated conditions, or reject the same
within twenty-five days of receipt of the proposa from the Divisional Forest Officer and communicate
the same to the concerned Divisional Forest Officer and the User Agency, within next five days;

@ notwithstanding anything contained in these rules, proposal to obtain approval under the Act to
undertake prospecting of minerals without felling of trees and construction of new road or path in
mining blocks falling outside the protected areas, eco-sensitive zone of protected areas, identified tiger
corridors and having no forest cover of more than forty percent crown density as per the latest India
State of Forest Report published by the Forest Survey of India, shall also be submitted in aletter form
along with a geo-referenced map indicating boundary of the prospecting block, location of each bore-
hole site and roads or paths to be used for prospecting; and a certificate to the effect that the proposal
meets the af ore-mentioned requirements to the Nodal Officer;

(b) the Nodal Officer, after having received the proposal under clause (a) and on being satisfied that the
geo-referenced map and the certificate are in order, shall send the proposal to the Divisional Forest
Officer within aperiod of ten days of the receipt of the proposal;

(© if the Nodal Officer, finds that the geo-referenced map or the certificate are not in order, he shall
return the proposal to the User Agency within a period of ten days and the said period taken by the
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Noda Officer and the time taken by the User Agency to re-submit the proposal shall not be counted
for any future reference;

(d) the Divisional Forest Officer shall authenticate the geo-referenced map and certificate submitted by
the User Agency and forward the same directly to the Nodal officer, within a period of thirty days of
receipt of the geo-referenced map and the certificate;

(e the proposal received by the Nodal Officer under clause (d) shall be further processed in the manner
and within the period as provided in clause (i) to clause (m) of sub-rule (3) and sub-rule (4) of rule 6
and rule 7 of theserules." ;

(c) In rule 7 -

(h) in sub-rule (2), for clause (b), the following clause shall be substituted, namely:

"In case a proposal involves forest land more than one hundred hectares or renewa of lease, Regional Office
shall within forty-five days of the receipt of the proposal complete in al respects from the State Government or
the Union territory Administration, as the case may be, inspect the forest land proposed to be diverted and
prepare a site inspection report:

Provided that in case of the proposals seeking approva under the Act for prospecting of minerals in
forest land, prior site inspection by the Regional Office shall be required only if the area of forest land required
for construction of roads, paths, drilling of bore holes and all such non-forest purpose is more than one hundred
hectares." ;

(ii) in sub-rule (4), for clause (c), the following clause shall be substituted, namely :-

"(c) in case the proposal involves forest land more than one hundred hectares or renewal of lease, the Ministry
of Environment, Forests and Climate Change shall within ten days of the receipt of a proposal complete in al
respects, request the concerned Regional Office to inspect the forest land proposed to be diverted and submit a
report to the Ministry of Environment, Forests and Climate Change within a period of forty-five days:

Provided that in case of the proposals seeking approva under the Act for prospecting of minerals in
forest land, prior site inspection by the Regional Office shall be required only if the area of forest land actually
required for construction of roads, paths, drilling of bore holes and al such non-forest purpose is more than one
hundred hectares:

Provided further that the total time taken in communication of the request for site inspection from the
Ministry of Environment, Forests and Climate Change to Regiona Office and communication of the site
inspection report from the Regional Office to the Ministry of Environment, Forests and Climate Change shall
not be more than ten days, over and above the time taken in undertaking site inspection by the Regional
Office." ;

(d) in rule 8, in sub-rule (1), -
(i) for clause (g), the following clause shall be substituted, namely:-

"(9) in case the Conservator of Forests finds that the compliance report is complete in all respect, he shall
forward such report along with the report on completion of the process of recognition and vesting of
forest rights and consent of the each Gram Sabha received from the District Collector referred to in
sub-clause (f) of sub-rule (3) of rule 6, to the Nodal Officer within a period of fifteen days of its receipt
from the Divisional Forest Officer:

Provided that in case the Conservator of Forests finds that the compliance report is
incomplete, he shall communicate the shortcoming or shortcomings in the compliance report to the
User Agency and the Divisional Forest Officer within a period of fifteen days of its receipt from the
Divisiona Forest Officer" ;

(ii) for clause (i), the following clause shall be substituted, namely:-

“(i)  incasethe Noda Officer finds that the compliance report is complete in all respect, he shall forward such
report to the State Government or Union territory Administration, as the case may be, within a period of
fifteen days of its receipt from the Conservator of Forests:

Provided that the State Government or the Union Territory Administration, as the case may be, may
authorize the Noda Officer to send the compliance report directly to the Ministry of Environment, Forest
and Climate Change or the Regional Office, asthe case may be:
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Provided further that in case the Nodal Officer finds that the compliance report isincomplete, he shall
communicate the shortcoming or shortcomings in the compliance report to the User Agency, the
Conservator of Forests and the Divisional Forest Officer within a period of fifteen days of its receipt
from the Conservator of Forests:" ;

(iii) for clause (m), the following clause shall be substituted, namely:-

"(m) in case the Ministry of Environment, Forests and Climate Change or the Regional Office, as the case may
be, finds that the compliance report is complete in al respect, it shall accord the fina approva under the
Act and communicate such approva to the State Government or the Union Territory Administration, as
the case may be, within a period of twenty days of the receipt of the compliance report :

Provided that in case the Ministry of Environment, Forests and Climate Change or the
Regional Office, as the case may be, finds that the compliance report is incomplete, the shortcoming or
shortcomings in the compliance report shall be communicated to the State Government or the Union
territory Administration, as the case may be, the Nodal Officer and the User Agency, within a period of
twenty days of the receipt of the compliance report.”

[F. No. 11-43/2013-FC (Vol.)]
DEEPAK KUMAR SINHA, Inspector General of Forests (Forest Conservation)

Note :— The Principa rules were published in the Gazette of India, Extraordinary, Part |1, Section 3, Sub-section (i),
vide number G.S.R. 23(E), dated the 10" January, 2003 and subsequently amended vide G.S.R. 94(E), dated the 3
February, 2004; vide G.S.R. 107(E), dated the 9" February, 2004; vide G.S.R. 185(E), dated the 14" March, 2014 and
vide G.S.R. 713(E), dated the 10™ November, 2014.
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ANNEXURE- R5
Online payment history made by User Agency under CAMPA
= Help
=1
Sno. [Proposal Detail Application_No :';p(ll':::;m Date of IN-PRINCIPLE Amount to be Paid/Amount Paid (in Rs.) Payment Status Payment Detail Demand Letter
1 FP/GA/RAIL/22041/2016 RAIL220412016257 5922041257|04 Feb 2021 CA: 280761760/- , AddI CA : 0/- Fund Demand Verified by -30 Mar 2021 Demand Letter
(../viewreport.aspx? PCA: 0/-, CAT: 0/- o Paid Nodal Officer On ' (../writereaddata/Fundpdf/31129123412114D0QXDemandnoteGoa. pdf)
pid=FP/GA/RAIL/22041/2016) Safety Zone: 0/-, AddI PA : 0/- Bank Name :Union Bank Of India
NPV: 1194848284/-,  Other Charges:  0/- Mode of Payment :NEFT/RTGS (Challan) |Generated Challan (../UserAccount/Neft_Challan.aspx?
Castlerock - Kulem Railway Other Charges1:  0/- Challan Generated On :30 Mar 2021 bid=RAIL220412016257)
Doubling Other Charges2:  0/- Transaction Date :09 Apr 2021
Other Charges3: 0/-
otal : 1475610044/-
2 FP/KA/RAIL/34288/2018 RAIL342882018881 5934288881|04 Feb 2021 CA: 33453000/- , AddI CA : 0/- Fund Demand Verified by 31 Mar 2021 Demand Letter
(../viewreport.aspx? PCA: 0/-, CAT: 0/- o Paid Nodal Officer On ’ (../writereaddata/Fundpdf/311311291215QUBNPDemandnoteforkarnataka.p
pid=FP/KA/RAIL/34288/2018) Safety Zone: 0/-, AddI PA : 0/- Bank Name :Union Bank Of India
NPV: 60274970/, Other Charges : 0/ Mode of Payment :NEFT/RTGS (Challan) |Generated Challan (../UserAccount/Neft_Challan.aspx?
Tinaighat-Castlerock-Caranzol Other Charges1: 0/- Challan Generated On :09 Apr 2021 pid=RAIL342882018881)
Railway doubling of South Other Charges2:  0/- Transaction Date :09 Apr 2021
Western Railways(in the state of] Other Charges3:  0/-
otal : 93727970/-
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Sno. Proposal Detail Application_No :';p(ll'::‘:;m Date of IN-PRINCIPLE Amount to be Paid/Amount Paid (in Rs.) Payment Status Payment Detail Demand Letter
1 FP/GA/RAIL/28650/2017 RAIL286502017974 592865097404 Feb 2021 A: 36398944/- , AddI CA : 0/- Fund Demand Verified by -30 Mar 2021 Demand Letter
(../viewreport.aspx? PCA: 0/-, CAT: 0/- o Paid Nodal Officer On ' (../writereaddata/Fundpdf/3112612331218CN201ForestFundDocs.p
pid=FP/GA/RAIL/28650/2017) afety Zone: 0/-, AddI PA : 0/- Bank Name :Union Bank Of India
NPV: 76060593.5/-, Other Charges : 0/- Mode of Payment :NEFT/RTGS (Challan)  [Generated Challan (../UserAccount/Neft_Challan.aspx?
Kulem-Madgaon Railway ther Chargesl:  0/- Challan Generated On :09 Apr 2021 pid=RAIL286502017974)
Doubling Project ther Charges2:  0/- Transaction Date :09 Apr 2021
ther Charges3 : 0/-
otal : 112459537.5/-
2 FP/GA/RAIL/28665/2017 RAIL286652017257 5928665257|04 Feb 2021 CA: 4428648/- , AddI CA : 0/- Fund Demand Verified by .04 Mar 2021 Demand Letter
(../viewreport.aspx? PCA: 0/-, CAT: 0/- o Paid Nodal Officer On : (../writereaddata/Fundpdf/311412401210XSLKTForestNote.pdf)
pid=FP/GA/RAIL/28665/2017) Safety Zone: 0/-, AddI PA : 0/- Bank Name :Union Bank Of India
NPV: 1792457/, Other Charges : 0/- Mode of Payment :NEFT/RTGS (Challan)  |Generated Challan (../UserAccount/Neft_Challan.aspx?
Kulem—-Madgaon Railway Other Chargesl:  0/- Challan Generated On :09 Apr 2021 pid=RAIL286652017257)
Doubling Project Other Charges2 : 0/- Transaction Date :09 Apr 2021
Other Charges3 : 0/-
otal : 6221105/-
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M Gmaill ENVIRO LEGAL DEFENCE FIRM <eldflegal@gmail.com>

Service in Daniel Sukumar Das O.A. No. 129 of 2021 (Reply on behalf of Respondent
No.5, Rail Vikas Nigam Ltd.)
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ELDF <eldflegal@gmail.com> Wed, Aug 25, 2021 at 6:15 PM
To: litigation.life@gmail.com, Om Prakash <OMPRAKASH.LIFE@gmail.com>, secy-moef@nic.in, rosz.bng-mef@nic.in,
cs@karnataka.gov.in, pccfkar@gmail.com

Cc: Eisha Krishn <eisha@eldfindia.com>, Mansi Bachani <mansi@eldfindia.com>

Respected Sir/Ma'am

Places find the attachment of the Daniel Sukumar Das O.A. No. 129 of 2021 (Reply on behalf of Respondent No.5, Rail
Vikas Nigam Ltd.)

Sameer

Clerk

Enviro Legal Defence Firm
29, Presidential Estate
LGF, Nizamuddin East
New Delhi — 110013

Ph.No. 011-40573181

Reply.pdf
ﬂ 3582K
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